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New Delhi: this the 27~ september, 1997,
HON'BLE MR, S. R, ADISE, VICE CHalqman (),
HON*BLE M35, LAKSHYI SWAMIN ATHAN, M eMBER(I)

Shri A. R Sun4rani ’

/0 Late shri Arjun Dass Sundrani,
retired Deputy Supsrintendent AvS
Lucknow,

Ro at pelhi
/o 3.1, Sundrani,
CP=121 Maury a Encl ave,

Pitampura,
Delhi - 34 ) ....Ppplicaﬂt.

(By Adwcate: shri sant Lal)
Versus

Union of Indis through

the Secretary,

Ministry of Communications,
Dep artment of posts,

Dak Bhaueﬂ,

New Delhi =« 01

2, The Director Gensral,
Nep artment of Posts,
Dak Bhaum,

New felhi- 01,

3. The Chief Fostmastar General,

Up CirCle’

Luckno y=-226001 ses.sREspONdents,
(By adwcata: Shri SeM,Arif)

2L.OGM gy L

BY HON'BLE m 222 Ne ADIGE) VICE CHAIAMAN ( a)

pplicant impugns order datad 1644.92
(Annexure=-41) rejecting his representstion
against reversion f pom Grade *'A' to Grade !at
and a decl aration that his reversion and
subsequent orders of promotion under impugned
orders dated 21,2.86, 17,6,86 and 5.2.87 arg

illega} and that he continued to have officiated
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till the date of his superannuation i.e,

31.3.88 uwith consequential benafits,

2. Adnittedly applicant was put to officiate
in Sr. Time Scale of Indian Postal Servies Group
*A' on purely temporary ahd adhoc basis by

Circle Level Arrangement on the post of sSSP0
Deoria and SSAM 'G!' pivision Go rakhpur w.e,f,
192,84 and 23.3.85 respectively. Meanuhile
pursuant to Dept. of Posts' order dated 24, 2.86
making officiating arrangements on regular bacisg,
the loecal adhoc and temporary arrangement at
Circle Level was teminated and a requl ar
incumbent was posted as SSAM 1ot Ni vision
Gorakhpur vice applicant vide order dated 20,2.86
and applicant wyas ralieved f rom that charge

on 31.3%86,

3. Respondents oo not deny that after applicatts
reversion,a person junior to him Nanely one

shri Tribhuvan Singh was promoted on temporary
and adhoc basis in STS of Ipg Growp *a* on
occurence of vacaney on 6.1C.86,but state that
applicant could not be p romo ted dus to

pendency of disciplrinary P roceedings against him,
In para 4417 of respondents' reply, resgpondents
state that a2 vigilance case yas pending against
him as per report dated 2841,87 from vigil ance
section and the charge sheet Under Rule 14 ccs
(ccA) Rules was served on him dated 17.3.88.

Aplicant retired on stperannuation on 31,3.88,
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4, Manifestly when gpplicant's junIst

Shri Tribhuvah singh uas promoted to STS

IPS Grouwp *A' on adhoc basis on 6.10.86

no vigilance report asgainst applicant ppears

o hawe been received a1d neither had the

charge cshest been issued to himes Under

the cireumstance spplicant'= case could nct hawve
been denied consideration far promotion to Sr, 7,¢
of IPS Group 'A' u.e.f, 6,10.86 yhen his

junior shri Tribhuvan Singh wae promoted,

5. In the result, this OA succeeds

and is allowed to this extent that respondesnts
should consider #plicant for promotion

on temporary adhoe bgsis to STS of Ips

Group '2' wee.f, 6,10,86 and if hs is

otheruise found sultable, give him notional
adho ¢ p romo tion as such with effect from that
date without benefit of arrears of pay, but
with refixation of pensionary benafits in cluding
arraars of such pension ary benefitss Respondents
to implement these directions yithin 3 mon ths

from the date of receipt of a copy of this

judoment. No o stse

W A
( MRS, LaksHMI SLJQ'“INATHAN ) S.n.A! 7
MEMBER (3) UICE r:LmIfmw(A)
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